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•Central Adsinrnstrative Tribunal
Principal Bench^ New Delhi,

0,A.No.2415/94

New Delhi this the 24th Day of Juiys 1995.

Hon^ble Shri B.K, Singh, Member(A)

Siiri Pohu Lai Sharma,
S/o Sh, lagdish Ram,
R/o Plot No.4 Block-C,
Shyam Vihar,
Go!a Road, ,
Deetidarpur Extension,
Najafgarh^New Delhi-43. nfjijiudin.

(through•Sh, R.S. Rawat, advocate)

versus

1. Union of .India,
through the Secretary,
Ministry of Agriculture.
Govt., of India,
Deptt. of A.H.SD. ,
Krishi Bhawan,

New Pel In.

2. The General Hanager,
Delhi Milk Scheme,
Nest Patel Nagar,
New Delhi.

3. The Pay S Accounts Officer,
Delhi Milk Scheme,
u t " 1. 1 d 'j.,r,

New Delhi. Respondent;

(through Ms. Anju lain, proxy counse! tor
M:;. Pi'atima K. Gupta, advocate)

ORDER(ORAL)

dfrliysred by Hondole Sh. B.K. Singh, Meinher(A)

In this O.A. No.2415/94 the appli^

assailed Part'--! of the office cnder No,40

20,10.1994 issued vide letter No. 2-132/60

issued by Respondent No,2 curtail trig

from 120 days to 27 days.

The admitted facts are that the ar

has completed 33 years ot service and has acci

164 days earned leave to his leave acctsunr

previous circular issued by the Governfflent ot
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Ij, Ministry of Personnel, Public Grievances & Pension

(Department of Personnel & Training) is at Annexure-I

enclosed with the counter-reply. This circular has

subsequently been modified by another circular issued
,• , •

by Deptt. of Personnel & Training on 31.7.92 vide O.M.

No. 12012/5/86-Estt.(L) dated 9.1.92 wherein the

provisions of previous O.M. have been modified. This

is as per award of the C.A. Reference No.2 of 1989

which states that "The President is pleased to decide

that the leave entitlement of industrial employees in

Central Government Departments other than Railways

shall be modified as follows:-
^ C

"(i) The existing condition of 240 days

service for grant of any leave with

wages to the Industrial employees
-

stands removed.

(ii) The restriction on carrying forward

leave at the credit of an industrial

employee beyond 30 days stands

removed.

(iii) The limit of total accumulation of

earned leave for the industrial

employees shall be 120 (one hundred

twenty) days,"

The order has been made effective from

1.1.1991. There is no ambiguity in the. circular issued

by the Department of Personnel & Training and according

to this circular the applicant is entitled to 120 days

. •



as per t i uinsl ation of 164 day;

Uave account. This being so the orde;

(< 'I•'a iiuent s on 20,10.94 i s guashed aric

>ir 'espondents are directed to allow 1

I'i 120 days to the applicant.

With these directions^ this

isposed of finally5 but without anv or-de
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